IN THE CENICRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BE
AT HYDERARBAD
ORIGENAL APPLICATION NO.518/96  dt.25-4-96
Between
T. Nagendra Prasad ¢ Applicant
and
1. Sub Divnl. Officer
Telecommunicatiens
Dharmavaram e
2. The Telecom District Manager
Anantapur
3. The Chief General Manager
Te lecommunications
Docrsanchar Bhavan
Hyderabad
Sub Divnl. Officer
Telecommunications
Tadpatri : Respondents
Counsel for the applicant ! K. Venkateswara Rag
- Advocate
Counsel for the reppondents =~ : N.R. Devaraj, S5C. (
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HON. MR. R RANGARAIANZZIMEMBIR (ADMN.)
Judgement
Oral order ( per Hon. Mr. R. Rangarajan, Member (Adn
Heard Sri K. Venkateswarlu, learned counsel foy
applicant and Sri N.R, Devaraj, learned counsel for
respondents.
2. The applicant. in this OA was engaged as Casual
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from 22-7-1980 under Respondent 1. He was continued in that

capacity till 30-6-1982 with artificial breaks. Thereafter

he was not engaged-Puring the period from 22-7-1380
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30-6-1982 he had completed 538 days of casual laboyr
submitted the learned counsel for the applicant.
3. This 0A is filed praying for a direction to the
respondents that the applicant is entitled for reepgage-
ment as Casual Mazdoor under the control of the Tellecom
District Manager, Anansapur, in terms of the various
instructions issued by the Director General, Telecpmmuni-
cations and also as per the letter No.TA/LC/1-2/111
dated 21-10-91 and Lr.No.TA.RE.20-2/Rlgs/Corr. daéed
22-2-93 issued by the Chief General Manager, Telecom,
Hyderabad by holding the action of the respondents in not
reengaging him as illegal, arbitrary, discriminatgry and
violative or Articles 14 and 16 of the Constitutioy.

4, The applicant had gained some experience ini?ork of
the Department because of his previous service as casual
labour. Hence, he should be preferred for engagement

in future if there is work in preference to freshgrs from
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thg open market. But his long absence after 30-6;
dannot be condoned. |
5. In the result, the following direction is giyen :

The applicant should be engaged as casual mazfloor in
future 1if there is work in preference to freshers| from the
open market in the unit from which he was last reftrenched.
If in pursuance of this order he is going to be reengaged
none of the casual labours who are already in casuhal service
shall be retrenched.

6. The QA is ordered accordingly at the admission stage

itself. No costs. -**‘"”'Cféz_

(R. Rangarajan)
Member (Admn.)

Dated :.April 25, 96 .
Dictated in Open Court 4%374ﬁ1; ﬁ
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Sub Divisional folcer, Talacummumicatxona,
Dharmavarem,

The Telecom District Manmager, Anﬂhtapuri

do
The Chief General Menager, Telecpmmunicetione,
Doorsanchar Bhavan, Hyderabad.

Sub Divisional Orficer, T-lacemmupications,
Tadpatri. |

One copy to Sri, K.Vankataauara Rao, advucato,
CAT, Hyd. . |

One cepy to Sri, N.R.Davaraj, Sr. CGSC, CAT, Hy
One copy toc Library, CAT, Hyd.

One spare COpYy. o
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